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 CENTRAL ADWINISTRATIVE TRIBUVAL
7 BANGALORE BENCH

Second Floor, .
Commercial Complex,
Indiranagar, .
Bangalore-560 038,

Dat;d:- [ 5 APR @94

- APPLICATIQN NUMBER: 523 of 1994 and 63 of 1994,

APPLICANTS: - RESP.NDENTS:

" Smt.L.Parimala V/s. Controller of Defence Accounts(Ors),
Te. - Bangalore and Others.

l. Dr.M.S:Nagaraja,Advocate,No.11,First Cross,Second Floor,
Sujatha Complex,Gandhinagar, Bangalore~9. ‘

2, -The Senior Accounts Officef, )
Defence Accounts,0/o.Area Accounts Office,
No.45, Baird Barracks,Bangalore-560 042,

3. . - The Estate Officer,
Controller of Defence Accounts{Ors)South,
Agaram Post,Bangalore~560007.

4, Sri.M.S.P admarajaiah,Senior Central Govt.Stng.Counsel,
High Court Bldg,Bangalore-560001.,

Subjéct:~,Porwardingrnf copies of the Crders Passed by tﬁé‘
' Central adminiectrative Tribunal,Bangalcre.
_ Please find enclosed herswith 4 copy of the ORDER/
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in. the above
-mentioned application(s) on_  3jct March,1994.
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CENTRAL ADMINISTRAT IVE TRIBUNAL $BANGALORE BENCH

APPLICATION NOS. 523/1994 and o -
. 631/1994

THURSORY, DATED THE THIRTYFIRST DAY OF MARCH,1994

Mr. Justice P.K. Shyamsunder, Vice Chairmen

M. T.V. Remenan, Member (a)

Smt. L. Parimsla

W/o. late Shri M. Lawrence !
R/0 B.13/9, D.A.D. Quarters

Cambridge Layout, Someswerapura

Ulsoor, Bangalore~560 008, eees Applicant

(By Dr. M.S. Nagaraja, Advocate)
' Vs,

1. Controller of Dsfence Accounts
(ors) South, Agsram posts
Bangalore - 560 007,

2, Controller Gensral of Defence -
Accounts, wWest Block, V,
R.Ke Puram, New Delhi - 110 066,

3. Accounts pfficer (Defence Accounts)
Area Accounts gffice
45, Baird Barracks, Bangalore-560 042,

4. Secrstary to Government of India . g
Mministry of pefence, South Block :
New Delhi - 110 011, «ee¢ Respondants

( By Shri m.S. padmarajaish, S.C.G.S.C.)

0 RDER

(mr. Justice P.ke Shyamsunder, Vice Chairman)

These are two interconnscted matters which
Slro -
we propose to dispose oiiby one order after considering
the arguments of both sides, The applieant being common
in both these applicetions, in one she has asked for
“3 stay of an order evicting her from the official quarters

:* and in the other she has asked us to issue a direction to

the department to eppoint her on compassionate grounds,
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(P.Ko SHYAMSUNDER )
VICE CHAIRMAN




